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Shri Shree Narayan Das: May I 
know whether the decilllon regarding 
making English compulsory in secondary 
schools was taken unanimously or whether 
there was any difference of opinion; and if 
so, what was its nature? 

Dr. K. L. Shrimali: The de\::ision 
that was arrived at was not voted. The 
decision arrived at is given in the statement. 
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Shri T. S. A. Cbettiarl May I know 
what are the definite resolutions that haTe 
been passed on the recommendations of 
the Basic Education Standing Committee? 

Dr. K. L ShrimaH: It is given III 
the statement. 

Historical Fincla at l'baaeshwar 

·7540 Shri D. C. Sharma: Will the 
Minister of Education be pleased .. 
state: 

(a) whether it is a fact that 'some 
material of historic importance has beea 
found recently at Than!:shwar; and 

(b) If so, what is its nature? 

The Deputy MiniIIter of Educ:ati_ 
(Dr. M. M. Das): (a) No, Sir. 

(b) Does not arise. 
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Dr. M. M. Das: The· tentative report 
'that we received from the Director ctf 
:Anthropology who visited this place rCICCRtly 
. does not refer to the matters JUBt now 
'.poken by the hon. Member. 
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Dr. M. M. Das: The Director of 
Anthropology and his expedition brought 
50me skeletons, one female body and a 
few other remams. According to him, 
1:he tentative conclusions are that the 
human remains at Rup Kund seem to be 
those of a large party of pilgrims who 
ioined one of the ancient and traditional 
12 to 2Gl yearly pilgrimage processions 
known as NandaJal in order to pay homage 
to the Goddess Nanda Devi at a spot called 
Trisuli at the base of the Trisul mountain. 
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Dr. M. M. Da. : One of the skeletons 
had been removed from below ...• 

. Mr. Deputy Speaker : The question 
IS, whether there was a proposal to tako 
out the other skeletons that are still lyinc 
underneath. 

Dr. M. M. D .. : So far as the Govern-
ment of India is concerned, their Anthoro-
pology Department does not propose to 
take out the other skeletons from that place 
unless and still the skeletons that have been 
taken are examined and some condusioDi 
are arrived at. 

Graziag Grounds In MaDlpur 

·758. Shrimati Renu Chakravartty: 
W,ll the Minister of Home Afrldrs be 
pleased to I,tate: 

<a) whether long recorded grazinc 
grounds at Nachou, Yawaburg, Kakching, 
Heirok villages in Manipur State hllve 
been given away by Government for settle-
ment to a few persons; and 

(b) how many families and heads 
of cattle will thereby be affected? 

The Minister In the Ministry or 
Home AfraJrs <Shrl Datar: (a) No. 
Only portion of the common ground of 
the Yawabung village admeasuring 7i acres 
has been settled with 15 local families for 
their residence. The remaining area has 
been retained as grazing ground for the 
vi,lage. 

(b) None. 

Shrimati Renu Chakravartty: Is 
it a fact that although the various courts 
of the S. D. C., the D. C. and the C. c.. 
have declared that the settlers in these 
areas are encroachers and notices have also 
been served upon them, up till now they 
have not been evicted and that the grounds 
have not been returned fc:r grazing pur-
poses to the villagers? 

Shri Datar: It is uue to a certain 
extent but Government are taking steps 
to see that in proper cases, eviction orders 
are issued. 

Shrimati Renu Chakravarttyl My 
point is, as far as the law is concerned. 
already they have been termed "enconchcrs" 




